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2. : '
‘@.P. 300f2010in O.A. No. 199 2009 ¢
e, | :
20.09.2010 Mrs. M. Das, enters appearance for
Respondent No.3 and undertake to file
vokadlatnama, also seeks time to file compliance
® sesvice veport report
oo onked List on &' October 2010. |
o r, 9
: . \'7-2,?03/{' H !c é{
*' L Z”’ {(Madan ar Chaturvedi} [Mukesh Kumar Gupta)
i G pY=Y ' Member (A) Member (J)
' / pb/
05.10.2010 Neither vakalatnama has been filed nor

Valialotma ma 5l b‘O’L
N%"M_—‘vaa/ bWn l:)iﬂ#\ﬂx?t_

b‘é// é‘);— /ZK/ Oy whewmmor

ng\()"\d

compliance report, as directed vide order dated
20.09.2010. Let respondent no.3 appear in person
to answer as fo why charge be not framed
dgains’f him. List on 28.10.2010.

St R.Nw - e .
_ % {Mukeash Kumar Gupto)
7‘540?10! | Member {J)
| fob/
. ‘ N wmﬁ&'ﬂ’”“’ 28.10.2010 MrsM.Dos, learmed  coursel  for
- 12,,7‘&4,,(70 A'L@f/ . respondent no.3 has placed on record an
. %& offidanvit swomn in by B.P.Pant, Assistant
214 e} ol to Director General (SGP), Office of the Director
General, Department of Posts, New Delhi
stating that in compliance of direction
) contained \Vide order dated 18.09.2009
‘ | &wfguhma e poo 3’/' necessary orders have been passed on

05.10.2010, wherein applicant has been
cdlowed the benefis of retrospective
promotion with all corsequential benetfits.
Leamned coursel seeks time to oppri'se the
Bench as to whether necessary benefits has
in fact been relecsed and paid to applicant
or not, If not paid, the time limit within which

same shall be complied with.

Onrequest, list on 29.10.2010.

‘ [N
{(Madan MC"\OTUT\/&&) (Mukesh Kumar Guptal)

Narmi~ar (A NMarRinar {1
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. 29.10.2010

pefitioner and Mrs.M.Das for respondents.

Present contempt petition was
instituted dlleging willful disobedience of
dated

were

directions ’com‘ained vide order
18.09.2009, whereby

directed to consider

respondents
and dispose of
applicant’s representation within o time
frame provided therein. it was stated that
despite remindersJ no effective steps have

been taken to comply the directions.

.Since no compliance report was filed
despite notice issued and served, respondent
no.3 was directed to appear in person to
answer as to why charge be not framed
against him vide order dated 05.10.2010. in
purported compliance ’rhereqf, an daffidavit
has been filed by the said official placing on
record an order dated 05.10.2010, to the
effect that applicant would be entitled to
retrospective .promotiom to the grade of
Assistant Director (Rectt) GCS Group ‘B’ Post
w.e.f. 28.02.2003 to 31.03.2005 with full retiral
benefits.

Mrs.M.Das, leamed counsel appearing
for respondents today pointed out that as far
as arrears of pay is concerned, same shall be
released by the concerned authority within a
period of three weeks from today. However,
his pension would have to be revised by the
competent authority, Which may take upto
three months time. |

Noficing aforesaid aspect, contempt
petition is disposed of. Notice is discharged.

ot e,

pe
3

4\3
(Modoanp/Chcturvedl) {Mukesh Kumar Gupfo)

Member (A) Member (J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ‘?
GUWAHATI BENCH: GUWAHATI

(An application under Section 17 of the Administrative Tribunal Act, 1985)

| .
CONTEMPT PETITION No, 2% /2010
In O.A No. 199 /2009

In the matter of:

Shri Tapan Kumar Dutta Roy.

... Petitioner.

-Versus-
N Union of India & Ors.
... Respondents/
Alleged contemnors.
-And-

In the matter of:

An application under Section 17 of the
Central Administrative Tribunals Act,
1985, praying for initiation of a
Contempt  proceeding against the
alleged contemnors for non-compliance
of the order dated 18/9/2009 passed in
O. A.No. 199/2009.

-And-

In the matter of:

Shri Tapan Kumar Dutta Roy,

S/0 Late Dr. S.C. Dutta Roy,

Retd. Office Supdt, (HSG-)

0O/ O the Chief Post Master General,

North Eastern Circle, Shillong,

.



¢

C/o “MADHURIMA” Aarbuthnot Road,
Shillong - 11, Meghalaya
| .. Petitioner.
-Versus-
1. Mrs. R. Doraiswamy.
Secretary & Director General,
Department of Posts, Dak Bhawan,

Sansad Marg, New Delhi-110 001.

2. Shri AN.D. Kacharij,
Chief Post Master General,

North Eastern Circle,
Shillong - 01, Meghalaya.

3.  Shri B.P. Pant, . N
Assistant Director General, (SPG).
Office of the Director General
Department of Posts, Dak Bhawan,
Sansad Marg, New Declhi- 01.

.. Respondents/
Alleged conternors.

The humble petitioner above named

Most respectfully sheweth:-

1. That your applicant being aggrieved for non “congideration with
) omotion to the (JladC of Assistant Director (I\cctt) with 10t1()spc< tive
effect with all consequential benefit approached this llon b]e inbuml
through original application 199 of 2009. However the said ongma]
application was disposed of by the Hon’ble Tribunal on 18.09.2009 with &
direction to thc applicant to put up a consolidated /comprehensive
representation projecting all the grievances before the respondents within

one month from the date cf reccipt of this order and the respondents
. *
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should consider and dispose of the said representation within a time

frame of 3 months from the date of receipt of the same by a speaking order

A copy of the judgment order dated 18.9.2009 is

enclosed herewith and marked as Annexure-1.

That your applicant immediately thereafter submitted a detail
representation address to Secretary and Director General i.e. Contemnor
No. 1 on 07.10.2009. However, finding no response applicant again

submitted another representation on 05.05.2010, but to no result.

It would be evident from letter bearing No. Staff/158-8/ 2001(L)
dated 11.05.2010 the Chief Post Master General, NE Circle, Shillong, wrote
a letter addressed to the Dy. Director General (P), Postal Directorate, New
Delhi, wherein it has been requested to take further action in the rﬁatter at

the earliest for consideration of prayer of the applicant for promotion to
the grade of Assistant Director (Rectt) with restrictive effect from 28.2.2003
to 31.3.2005 with full retirement benefit. But in spite of such reminder no
action has been taken on the representation of the applicant as directed by
the Leaned Tribunal, as such there is a willful violation of the order of the

Learned Tribunal, dated 18.9.2009 passed in O.A. 199 of 2009.

Copy of the representations dated 07.10.2009 and
05.05.2010 and letter dated 11.05.2010 are enclosed
herewith and marked as Annexure- I, 111 & IV
respectively.

That the humble applicant begs to state that more than 11 months have
been elapsed since the passing of the jud gment and order by this Hon’ble
Tribunal but the alleged contemnors have not initiated any action for
implementation of the direction passed by this Hon’ble Tribunal in its
judgment and order dated 18.09.2009 as such action of the respondents is

amount to contempt of court and the Hon’ble Tribunal be please to initiate

T 19@9, err\,a)'t- el Roa/
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necessary contempt proceeding against the willful, deliberate, violation of

the Hon’ble Tribunal dated 18.9.2009.

That it is stated that the alleged contemnors deliberately and willfully did
not initiate any action for implementation of the judgment and order
dated 18.09.2009 passed in O.A. No. 199/2009. Therefore, the Hon’ble
Tribunal be pleased to initiate a Contempt proceeding against the alleged
contemnors for willful violation of the order dated 18.09.2009 in O.A. No.
199/2009 of this Hon'ble Tribunal and further be pleased to impose

punishment upon the alleged contemnors in accordance with law.

Under the facts and circumstances stated
above, the Hon'ble Tribunal be pleased to .
initiate  Contempt proceeding against the
alleged contemnors for willful non-compliance
of the judgment and order dated 18.09.2009
passed in O.A. No. 199/2009 and be pleased to
impose  punishment upon the alleged
contemnors in accordance with law and further
be pleased to pass any other order or orders as

deemed fit and proper by the Hon’ble Court,

And for this act of kindness, the petitioner as in duty bound, shall ever

pray.

Toyoorr Koot R SRS



AFFIDAVIT

I, Shri Tapan Kumar Dutta Roy, S/O Late Dr. S.C. Dutta Roy,Retd. Office Supdt,
(HSG-I) O/ O the Chief Post Master General, North Eastern Circle, Shillong, ,
aged about _§5_' years, Resident of Madhurima Aarbuthnot Road, Shillong-793
001, Meghalaya, do hereby solemnly declare as follows: -

1. That I am the applicant in the above contempt petition and as such [ am
well acquainted with the facts and circumstances of the case and also

competent to sign this affidavit.

2. That the statements made in paragraph 1 to 4 are true to my knowledge

and belief and I have not suppressed any material fact.

3. That this Affidavit is made for the purpose of filing contempt petition
before this Hon'ble Tribunal, Guwahati Bench, Guwahati for non-
compliance of the Hon’ble Tribunal’s order dated 18.09.2009 passed in
O.A. No. 199/2009.

And I sign this Affidavit on this _ 5’_‘: day of August, 2010.

Identified by

//&’ﬁ Signed before me.
’ N ”L
Advocate. | *H%

Advocate.
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'l Guvsahati Banch

— |
DRAFT CHARGE

Laid down before the Hon’ble Central Administrative Tribunal, Guwahati
Bench for initiating a contempt proceeding against the contemnors for
willful disobedience and deliberate non-compliance of the order of the
Hon’ble Tribunal dated 18.09.2009 passed in O.A. No. 199/2009 and
further to impose punishment upon the alleged contemnors for willful
disobedience and deliberate non-compliance of the Hon’ble Tribunal’s

order dated 18.09.2009 passed in O.A. No. 199/2009.
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CENTRAL ADMINISTRATIVE TRIZUNAL
GUWAHATT BENCH :3 RAJGARH ROAD
BHANGAGAPH 433 GUWAHATI - 85,

O.A, No, 199 of .’2C7(?)9..7

Shri T.K. Dutta Rey Applicant,
~Var sy se. |
U.0.1. & Orsd _ Respende~-ntsh
MEMO NO, e DATED__‘_“,_'MM
Cept te - —
‘12 ' shri Tapan Kr.’ Dutta Rey, ' : * N
S/0 Late DrJ S.C. Dutta Roy, : OGN

~ Retd, Office Supdt.) (HSG-I) P e
O/0 the Chief Pest Master General, =~ . . . %
Netth Eastern Cirele, Shilleng, S
G/O Madhurima Aarbuthnet Read,

Dist.,- East Xhasi Hills, ,
Shilleng - 11, lM2ghalaya.

Applicant,
2. The Secrefary % Directer General,
Department of Pests, Dak Bhawan,
Sansad Marg, New Delhi - 1.0 901y

31  The Chief Pest Master General,
Nerth Eastern Circle, )
Shilleng = 01, Meghalayaj

4; The Assistant Directer General, (SPG)

Department &f Pests, Dak Sh«’]n‘an,
Sangsad Marg, New Delhi « 91/

Respendents,

- 5d e W Chanda, Mrd S Nath, Mrs. UJ Dutta &
' SJ.Cheudhury Advecate far Applicant.

‘» 6) Mrd M.Ke Bare, Aadl) oGsct
|

Please find enclesed herewlth a copy of the erder
dated 18/09/.2@09 in 0,A, Ne/ 199 ef 2(309 passed by
this Tribunal and de needful.

By Qrder,

M‘“
SEGCTION OFF IGER(J),

Encles.-
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.
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‘CENTRAL A.DMINISTRASTIV E TRIBUNAL
GUWAHATI BENCH, GUWAHAT

!

~ O.A. Nos. 199 of 2009. |
- i

)

Date oil decision : 18.09.2009
"

HONBLE MR. M.K. CHATURVEDI, ADMINISTRATIVE MEMBER v

Nl -
bl '-‘(,‘S: ‘*dr—-f
: : Lo SPNSLY® e )
Shri Tapan Kumar Dutta oy, Pl

By this O.A. Applicant makes a prayer that his seniority be
maintained qua Shri M. Sanaullah and Sri Harbans Singh' Bhatia in
the cadre of Office Superintendent HSG-] and Respondents be directed

R

to modify the ‘promotion order dated 28.02.2003 in order to grant.

~

MAWE ] M
S/o Late Dr. Subodh Chandra Dutta Roy, | ' =3
Retd. Office Superintendent (HSG-D ; . o
Office of the Chief Post Master General (CPMG) . D T AE - iES
North Eastern Circle,Shillong, : : : i
Clo “Madhurima” Aarbuthnot Road, ' ‘ Civsa . iy §
Shillong- 11, District East Khasi Hills, 3 Dl Bangy A
Meghalaya S e Applicant R SR ¥
By Advocate Mr M.Chanda, S.Nath Mrs U.Dutta & Mr S.Choudhury :
Versus-
1.The Union of India | -
represented by thé Secretary and Director General, . g
Department of Posts, Dak Bhawan, Sansad Marg; s “” . ' ‘_
- - e, “’1\ LS
" 2.The Chief Post Master General, B L - h
North Eastern Circle, Shillong~793001. L . o A , § .
v - ‘)\G, I ';:: .
3.The Assistant Dircctor General (SPG) S / 15
Department of Psots, . : R %
Dak Bhawan, Sansad Marg, .
New Delhi-110001. - e Respondents 2
By Advocate Mr M.K.Boro, AddlL.C.G.S.C.
ORDER (ORAL _
: \ )
M.K.CHATURVEDL,MEMBER(A) ' '

i
fig
S
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- 9-
promotion to the Applicant to the grade of \sﬁxstam Dlrector (Rectt)
Group B with arrear pay and consequential benefits.

2. - Mr M.Chanda, learned counsel appeared for the applicant
and Mr M.K.Boro, learned Addl. Standing counsel appeared for the

Respondents. I have heard the rival submissions.

3. Applicant initially joined as Postal Clerk in Shillong Postal

Division on ]30” 1965 and was promoted on 23.01.1973 as Upper

Division Clerk in the office of the Post Master General, N.E.Clrcle,

Shii]ong. Thereafter, he was bromotéd as LSG Clerk with eﬁ'ect from
01.01.1988 in the same office and was further bromoted as HSG-II with -
el'i"ect'. from 26.06.1993. On 01.09.1995 he wés promoted és Office
Superintendent (HSG-1T} on regular basis and was placed in the scale
of pay of Rs. 1600 "660/ a qcale of HSG-II which he has been drawmg
earl;er also Eventually the Applicant was’ promoted from Office
Supermtendent (HSG-ID to Office Supermtendent (HSG-]) in the pay
scale of Rs.6500°10500/' (classified as Non-gazetted class 11 post after
pay re\-'i.:\:ion) and continued in the same post till his retirerneht oﬁ
31.03.2005 on attaming the age of superannuation.

4, The Respondent issued letter preposing for holding DPC to

-the post of Assistant Director (Rectt), GCS Group-B reserved for Office

Superintendent/Deputy Office Superintendent working in the circle
offices in the country who were in the zone of eligibility in the senioﬁty
list. The date of regular appoin‘tment of the Applicant was shown
01.09.1995 as Deputy Office Superintendent. It was alleged that the

applicant at no point of time served as Deputy Office Superintendent

T T el >

G ST

b
!

(B i :
l ! f“\'JG - L ]
Ll 5 )

Crwahati Bench T

ToprTey
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A and marcover there was ne such post in the NI Circle, Shillong. He
served as Office Superintendent with effect from 01.09.1995. This apart

in the All India seniority list as on 01.01.2001, two incumbents namgly, ’

Shri M.S.Parmar (S1.No.7) and Shri G.K_.Parman (S1.No.8) have been
1 shown appointed as Office Superintendent, HSG-I on regular basis on
| the same date i.e. OG.bB.lQQ’/, both (h.oldi,ng the same post whereas the
Applicant being the lone incumbent working as office Superintendent

has been shown as Deputy Office Superintendent. Further vide
[

S1.No.15 of the said seniority list as on 01.01.2001 Shri L.C.Saini of the
Haryana circle was shown as Office Superintendent HSG-I with effect
from 01.09.2000, whercas the post of Office Superinten(lent came into

. existence in Haryana circle only after 30.03.2001 and applicant was
& . .

e

/ \\(\ 5\ A dl",\ ~
s Q) R N
f' \J Pyt Ny 5 .

g s

working since 198].

Learned counsel invited our atiention to the judgment

" rendered in O.A.15212002 by this Tribunal wherein the respondents
were directed to grant promotion to the épplic@t as Office

Superintendent 1SG-I with retrospective effect. It was also stated

e

£2°

R

) before the Trihunal that A‘pplicmn, made representation in this regai'd

i to the concerned officer. The representation is still pending before the

‘.:i ' ' | | authority concerned. It was prayed that Respondents be directed to‘

‘ | expedite disposal of the representation. As to this praver learned

z Standing counsel did not raise any objection.

. 5. ~ In the above premises, without entering into the merits of

{} the matter | dispose of this a‘ppl‘icét,ion, with a direction to the

lr" - Applicant to put up a consolidated/comprehensive represéntation by

¢

: boaG =
; - - : C - ~ti Banch :
L | ~ | | it i
% o e
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way of raising all the relevant grounds) projecting all the grievances

before the Réspondenr..s within one month from the date of reoelpt of

ﬂns order and the Reqpondents shall consider and dispose of of the said

representation w1thm a time frame of 3 months from the date of receipt

of the same by a speaking or(ler

Send copy of this order to the Applicant and Respondents in

the counsel appearing for both the parties.

fAre e

b
e

‘the address given in the O.A. Free copies of the order be handed over to

sd-
M.K. Chaturvedi Y
Member (A) :
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Mrs. R. Doraiswamy, { .,
Secretary and Director General A A )T '
Department of Posts, | i
Dak Bhawan, Sansad Marg, ;

| Guwahati
New Delhi — 110 001. | HWanati Bench

— LT iy
M

Subject: Prayer for the grant of promotion to the grade of Assistant Director
(Rectt) GCS Group-B with retrospective effect from 28-2-2003, from the
date from which my juniors Sri M. Sanaulah of J&K Circle and Shri
Harbans Singh Bhatia of Punjab Circle were promoted to the grade of
Asstt. Director (Rectt) GCS Group-B and payment of arrear pay and
allowances of Assistant. Director (Recruitment) with retrospective effect
from 28-2-2003 to 31-3-2005 with full retirement benefits.

). 12-3/2001-SPG dated 25-9-2001 and

. )
P ;  2002-SPG dated 28-2-2003 / 3-3-2003.

<193003>
BTAT - . .
{adeskIF mit a few lines before your honour for favour of

¢ ition and favourable orders.

NEW DELHI, PIN:110081

.

Whedtarans,
F5:33.00, + 87/ |

v ection I beg to draw your kind attention to my
/2009 , 13:54 { . to Mrs. P.B. Subramanian, the then Secretary
+ its, Dak Bhawan, Sansad Marg, New Delhi sent
-s—o-nL N0.Y57 dated 7-3-2003 under which a Xerox copy of my

e .
representation dated 29-1-2003 addressed to Shri P.K. Chatterjee, the then Chief

Postmaster General, North Eastern Circle, Shillong together with a Xerox copy of the
certified copy of the judgement of the Hon’ble CAT Guwahati Bench, Guwahati dated 2-
12-2002 passed in the case No. OA No.152 of 2002 were sent to the Directorate followed
by second representation dated 7-3-2003 sent under Shillong GPO RL No.4688 dated 7-
3-2003, but no reply was received.

3) That Madam, further in this respect, a kind reference is invited to my third
representation dated 16-4-03 addressed to Mrs. P.B. Subramanian, the then Secretary and
Director General, Department of Posts, Dak Bhawan, Sansad Marg, New Delhi sent
under Shillong GPO RL No. C 9814 dated 16-4-2003 followed by fourth representation
dated 21-4-2004 addressed to Sri Vijoy Bhusan, the then Secretary and Director General,
Department of Posts, Dak Bhawan, Sansad Marg, New Delhi sent under Shillong GPO
RL No. B 2796 dated 21-4-2004 followed by fifth representation dated 12-4-2006
addressed to Sri U.S. Raghavan, the then Secretary and Director General, Department of
Posts, Dak Bhawan, Sansad Marg, New Delhi sent under Shillong GPO RL No. B 6368
dated 12-4-2006, followed by sixth representation dated 19-6-09 addressed to your
honour and sent vide Laitumkhrah S.0. RL A/D No.2915 dated 22-6-09 on the above
subject, but uptil today no reply was received. :

4) That Madam, I beg to mention here that the Circle "AdminisiJr:ation,
Shillong instead of implementing the judgement order dated 2-12-2602 of the Hon’ble
CAT Guwahati Bench, Guwahati passed in the case No. OA No.152" of 2002, so
submitted on 29-1-2003 had suppressed the fact and preferred a writ appeal bearing No.
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WP (C) No.51 (SH) 2003 before the Hon’ble Guwahati High Court, Shillong Bench
(Division bench) Shillong by resisting the orders of the Hon’ble CAT Guwahati bench,
Guwahati dated 2-12-2002 passed in the above case just to deprive me of my legitimate
promotion of Office Superintendent HSG-1 with retrospective effect from 1-12-1995. as
well as the promotion to the grade of Assistant Director (Rectt) with effect from 28-2-
2003. Whereas the Hon’ble Guwahati High Court, Shillong Bench (Division bench)
Shillong vide their judgement order dated 7-4-2005 passed in the WP (C) No.51 (SH)
2003 has upheld the judgement order dated 2-12-2002 of the Hon’ble CAT Guwahati
bench, Guwahati passed in the OA No.152 of 2002 and the writ appeal above so filed by
the department was dismissed.

5) That Madam, I beg to mention here that as per the Directorate’s letter
No.12-3/2001-SPG dated 25-9-2001 circulating the seniority list of Office Superintendent
/ Deputy Office Superintendent for holding DPC for promotion to the grade of Assistant
Director (Rectt) GCS Group-B wherein at para-1 of the said letter it was mentioned that
the seniority list is provisional and subject to change on receipt of omissions /
corrections, if any, yet to be received from various circles.

6) That Madam, I beg to mention here that the Circle Administration,
Shillong on receipt of the judgement order dated 2-12-2002 of the Hon’ble CAT

f@ wahati bench, Guwahati passed in OA No.152 of 2002 on 29-1-2003 as mentioned at
_":“Para-2 above ought to have been issued the promotion order to the upgraded post of

Offike Superintendent HSG-I with retrospective effect from 1-12-1995 in the month of
Febrhar 2003 as directed by the Hon’ble CAT Guwahati bench, Guwahati in the above
OA case. But it is regret to mention here that instead of complying with the orders dated
" 2-12-2002 of the Hon’ble CAT Guwahati bench, Guwahati passed in the above OA case,

-rithe Clrcle Administration, Shillong by suppressing the fact had rather preferred a writ
appeal‘bearmg No. WP (C) No.51 (SH) 2003 before the Hon’ble Guwahati High Court,

Shlllong Bench, Shillong, while the Hon’ble Guwahati High Court, Shillong Bench,

Shillong by their judgement order dated 7-4-2005 have dismissed the writ appeal of the
department by upholding the judgement of the Hon’ble CAT Guwahati Bench, Guwahati
dated 2-12-2002 passed in the OA No.152 of 2002, then in compliance of the judgement
order dated 7-4-05 of the Hon’ble Guwahati High Court, Shillong Bench, Shillong passed
in the WP (C) No.51 (SH) 2003, upholding the Judgement order dated 2-12-2002 of the
Hon’ble CAT Guwahati Bench, Guwahati passed in OA No.152 of 2002, the Circle
Administration, Shillong after a long gap of 3 years 10 days from the date of judgement
of the Hon’ble CAT, Guwahati Bench, Guwahati passed in the above OA case vide
Circle office, Shillong Memo No. Staff/158-8/2001 (L) dated 7" / 13" December 2005
have granted me the promotion to the cadre of Office Superintendent, Circle Office,

Shillong to the grade of HSG-I with retrospective effect from 1-12-1995 by correcting
and protecting my all India seniority to the cadre of Office Superintendent HSG-I with
retrospective effect from 1-12-1995 and thereby the provisional seniority list so
circulated under the Directorate’s letter No. 12-3/2001-SPG dated 25-9-2001 as
mentioned at para-5 above automatically stood corrected, and as per orders of the
Hon’ble CAT Gauhati dated 2-12-2002 passed in the OA No.152 of 2002 my position in
the interse-seniority list of Office Superintendent HSH-1 / HSG-II as on 1-1-2001
circulated under the Directorate’s letter No. 12-3/2001-SPG dated 25-9-2001 has been
changed and finalized from serial No.18 to serial No.5 and I was even senior to Shri M.

Sanaulah, the then Office Superintendent of J&K circle and Shri Harbans Singh Bhatia,

the then Office Superintendent of Punjab Circle, who were later promoted as Assistant
Director (Rectt) and both of them since retired from service. The Circle Office memo No.

Staff/158-8/2001(L) dated 7" / 13" December 2005 was also endorsed to the Postal
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Directorate having a reference to the Directorate’s D.O. No. 4-14/2003-SPB-II dated 25-
11-2005. ;

7 That Madam, in this respect, I beg to mention here that as per the revised
judgement and order dated 22-4-2009 of the Hon’ble Guwahati High Court, Shillong
Bench (Division Bench) Shillong passed in the review petition bearing No. 5 (SH) 2008
wherein the Hon’ble Guwahati High Court, Shillong Bench (Division Bench) Shillong
has passed a revised judgement and order to make payment of the arrear duty pay and
allowances of the Office Superintendent HSG-I, with retrospective effect from 1-12-1995
to 21-5-2001 to me by modifying the judgement and order dated 7-4-2005 passed in the
Writ Petition bearing No. WP (C) No. 51(SH) of 2003. A Xerox copy of the aforesaid
revised judgement and order dated 22-4-2009 was submitted to the Circle Administration,
Shillong on 11-5-2009 vide my letter dated 11-5-2009 followed by reminder dated 5-6-
09. The Circle Office Shillong vide letter No. Staff/158-8/2001 (L) dated 1-6-09 has
sanctioned the arrear back-salary in terms of the pay scale of HSG-I from 1-12-1995 to
21-5-2001 and as per letter No. AP/46-226/04 dated 10-06-2009 passed orders to make
payment of the arrear back-salary for the above period and finally the payment was made
on 11-6-2009 and consequent upon the payment of arrear back-salary in terms of the pay-
scale of HSG-I from 1-12-1995 to 21-5-2001 my promotion to the grade of Assistant
Director (Rectt) becomes due with effect from 28-2-2003, since my juniors namely Sri
M._Sanaulah, the then Office Superintendent, J&K Circle, and Shri Harbans Singh
_,-’;,..«M—"‘W atla} the then Office Superintendent of Punjab Circle were promoted in the grade of
AN
A At A s@tafht Director (Rectt) with effect from 28-2-2003.
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11 8) That Madam, I beg to point out here that consequent on the retirement of
1 y ““" Shn B. R Meena, the then Assistant Director (Rectt) Rajasthan Circle, Jaipur on 31-7-02
o and ‘Smtl\\ A. Vasugi, the then Assistant Director (Rectt) Karnataka Circle, Bangalore on
Guv Jd\‘ﬁ%\*{;h $1110-02, two posts of Assistant Director (Rectt) had fallen vacant on 1-8-2002 and 1-11-
i a’\m 2002\respectively, and as per verdict dated 2-12-2002 of the Hon’ble CAT Guwabhati
i ——=4%nch, Guwahati passed in the OA No.152 of 2002, I was eligible to get the promotlon to
the grade of Assistant Director (Rectt) in the above two retirement vacancies of the
Assistant Director (Rectt) those had fallen vacant during the year 2002. But it is regret to
mention here that despite submission of the representations addressed to both the Circle
Administration, Shillong on 29-1-2003 and to the Postal Directorate on 7-3-2003 through
proper channel and under registered post accompanying the esteemed order dated 2-12-
2002 of the Hon’ble CAT Gauhati Bench, Gauhati, passed in the OA No.152 of 2002 as
referred to above and to grant me the promotion to the cadre of Office Superintendent
HSG-1 with effect from 1-12-1995 and also to grant me the promotion in the grade of
. Assistant Director (Rectt) GCS Group-B but the same were utterly ignored and instead
. my-juniors namely Shri M. Sanaulah, the then Office Superintendent of J&K Circle and
Shri Harbans singh Bhatia, the then Office Superintendent of Punjab Circle were granted
promotion to the grade of the Assistant Director (Rectt) in GCS Group-B with effect from
28-2-2003 vide Directorate’s Notification No. 9-84/2002-SPG dated 28-2-2003 / 3-3-
2003 by depriving me of my legitimate promotion of Assistant Director (Rectt).

9) That Madam, I beg to mention here that, when according to the orders of
the Hon’ble CAT Gauhati Bench dated 2-12-2002 my seniority position to the best
knowledge of the Administration had changed in the cadre of Office Superintendent
HSG-I for such promotion in the grade of Assistant Director (Rectt) as on 1-1-2001, then
the officials so promoted vide Directorate’s order dated 28-2-2003 as mentioned at para-8
abvoe, were junior to me being on the previous post of Office Superintendent HSG-I with
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‘effect from 1-9-1996 and 11-10-1996 respectively while your humble petitioner in the
similar post with effect from 1-12-1995.

10)  That Madam, I do hope and believe that your honour will surely agree
with me that non-implementation of the judgement order dated 2-12-2002 of the Hon’ble
CAT Guwahati Bench passed in OA No.152 of 2002 in time, and suppression of facts
and resisting the case before the Hon’ble Guwahati High Court, Shillong Bench (Division
Bench) Shillong and at last the issue of promotion order to the cadre of Office
Superintendent HSG-I with retrospective effect from 1-12-1995 after a long gap of 3
years 10 days as mentioned at para-6 above, are completely and exclusively the
administrative lapses on the part of the Circle Administration, Shillong and for such
lapses a Government servant cannot suffer lose his future promotion, lose of pay and
allowances and retirement benefits.

11)  That Madam, I beg to mention here that from the date of judgement of the
Hon’ble CAT Gauhati Bench dated 2-12-2002 passed in the OA No.152 of 2002, the case
is suffering delay by 6 years 8 months, while from the issue of the Circle Office, Shillong
Memo No. Staff/158-8/2001(L) dated 7™ / 13" December 2005 my promotion to the
grade of Assistant Director (Rectt) is suffering delay by 3 years 9 months, although in
para-1 of the Directorate’s letter No. 12-3/2001-SPG dated 25-9-2001, it was
categorically mentioned that the seniority list circulated under letter dated 25-9-2001 is
provisional and subject to change on receipt of omissions / corrections, if any, yet to be
received from the various Circles, but it is regret to mention here that despite receipt of
correction from the Circle Office, Shillong neither the seniority list was modified nor my
promotion to the grade of Assistant Director (Rectt) was settled.

12)  That Madam, I would like to mention here that every time, I am being

Gov rnment and as a senior citizen, I am losing 9% compound interest for the last 3 years
% g_narrear payment which is yet to be received from the office due to the delay in
seiﬁl ent of the promotion of Assistant Director (Rectt).

S zn ¥ 13)  That Madam, I beg enclose herewith a xerox copy of the order dated 18-9-
,» s 1575 2009 by the Hon’ble CAT Gauhati Bench, Gauhati passed in the OA No.199 of 2009
o wherein the Hon’ble CAT above has passed orders to consider my case for promotion to
the grade of the Assistant Director (Rectt).

14)  Now in terms of the orders dated 18-9-2009 of the Hon’ble CAT Gauhati
bench, Gauhati passed in the OA No.199 of 2009 and judgement dated 2-12-2002 of the
CAT Gaubhati in OA No.152 of 2002 as well as in terms of the revised judgement and
order dated 22-4-2009 of the Hon’ble Gauhati High Court Shillong Bench (Division
Bench) Shillong passed in the review petition bearing No.5 (SH) 2008 and in terms of the
orders issued under Circle Office, Shillong Memo No. Staff/158-8/2001 (L) dated 7™ /
13" December 2005, I therefore fervently beg to appeal to your generous-generosity to be
gracious enough kindly to consider my case with sympathy and kindness and kindly pass
necessary orders to grant me the promotion to the grade of Assistant Director (Rectt) with
retrospective effect from 28-2-2003,i.e. from the date from which my juniors Shri M.
Sanaulah of J&K Circle, and Shri Harbans Singh Bhatia of Punjab Circle were granted
promotion to the grade of Assistant Director (Rectt) vide Directorate’s Notification letter
No. 9-84/2002-SPG dated 28-2-2003 / 3-3-2003 and to pay me the arrear pay and
allowances in the grade of Assistant Director (Rectt) with retrospective effect from 28-2-
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2003 to 31-3-2005 with full retirement benefits and for this act of your kindness I shall
remain ever grateful to you.

An early action into the matter is solicited.

With kind regards,
Yours faithfully,
(Tapan Kr. Dutta Roy)
‘ Retired. Office Superintendent
DA — As said above C/O “MADHURIMA” Arbuthnot Road
Dated at Shillong P.O. Assam Rifles,
The ¥ & October 2009. Shillong —~ 793 011.

Under receipt

Copy to:- Shri A.N.D. Kachari, Chief Postmaster General, North Eastern Circle, Shillong
for favour of kind information and necessary action. A Xerox copy of the order dated 18-
9-2009 of the Hon’ble CAT Gauhati Bench passed in the OA No.199 of 2009 is enclosed

for favour of kind perusal.

With kind regards.
Yours faithfully,
(Tapan Kr. Dutta Roy)
Retired. Office Superintendent
DA — As said above C/0 “MADHURIMA” Arbuthnot Road
Dated at Shillong P.O. Assam Rifles,
The ¥ & October 2009.- Shillong — 793 011.
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—|7- ANNEXURE -3

To

Mrs. R. Doraiswamy,
Secretary and Director General
Department of Posts,

Dak Bhawan, Sansad Marg,
New Delhi ~110001.

Subject: Prayer for the grant of promotion to the.grade of Assistant Dlrector
(Rectt) GCS Group-B with retrospective effect from 28-2-2003 from the
date from which my juniors sri M. Sanaulah of J&K Circle and Sri
Harbans singh Bhatia of Punjab Circle were promoted to the grade of
Assistant Director (Rectt) GCS Group-B and payment of arrear pay and
allowances of Assistant Director (Rectt) with retrospective effect from
28-2-2003 to 31-3-2005 with full retirement benefits.

Reference: (1) Directorate’s letter No. 12-3/2001-SPG dated 25-9-2001 and
(2) Notification No.9-84/2002-SPG dated 28-2-2003 / 3-3-2003,

Respected Madam,

Kindly permit me to submit a few lines before your honour for favour of
your kind perusal, sympathetic consideration and favourable orders.

2) That Madam in this connection, I beg to draw your kind attention to my
representation dated 7™ October 2009, accompanying the order dated 18-9-2009 of the
Hon’ble Central Administrative Tribunal, Guwahati Bench, Guwahati passed in the OA
No.199 of 2009, sent under Laitumkhrah S.O. RL No. A 8747 dated 7-10-2009 and said
RL was delivered to the Directorate on 12-10-2009, wherein a direction was issued to the
Applicant to put up a consolidated / comprehensive representation (by way of raising all
the relevant grounds) projecting all the grievances before the Respondents within one
month from the date of receipt of this order and the Respondents shall consider and
dispose of the said representation within a time frame of 3 months from the date of
receipt of the same by a speaking order.

3) That Madam, in this respect, 1 beg to point out here that although a
considerable period of 6 months is already over, but it regret to mention here that neither
the case above was considered nor any reply was received within the time frame so fixed
by the Hon’ble CAT Guwahatl Bench Guwahati which tantamount to the contempt of
court. £

£ “

Now in view of the facts abové; once-again I therefore fervently beg to
appeal to your generous-generosity to be gracious enough kindly to look into the matter
personally and kindly consider my case with sympathy and kindness and pass necessary
orders to grant me the promotion to the grade of Assistant Director (Rectt) with
retrospective effect from 28-2-2003 i.e. from the date from which my juniors Shri M.
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Sanaullah of J&K Circle and Shri Harbans Singh Bhatia of Punjab Circle were granted
promotion to the grade of Assistant Director (Rectt) vide Directorate’s notification letter
No. 9-84/2002-SPG dated 28-2-2003 / 3-3-2003 and to pay me the arrear pay and
allowances in the grade of Assistant Director (Rectt) with retrospective effect from 28-2-
2003 to 31-3-2005 with full retirement benefits and for this act of your kindness, I shall
remain ever grateful to you.

An early action into the matter is solicited.

With kind regards,

/
Yours faithf'ﬁlly,
. '[ A

(Tapan Kr. Dutia Roy)
Retired. Office Superintendent
C/0 “MADHURIMA” Arbuthnot Road
Dated at Shillong P.O. Assam Rifles,
The & th May 2010. Shillong — 793 011.

Under Receipt

Copy to:- Sri ANN.D. Kachari, Chief Postmaster General, North East Circle, Shillong for
favour of kind information and necessary action. This is in continuation of my letter
dated 7™ October 2009. Although a considerable period of 6 months is already over, but it
is regret to mention here that neither the case above was considered nor any reply was
received within the time frame so fixed by the Hon’ble CAT Guwahati Bench, Guwahati,
which tantamount to the contempt of court. His honour is therefore requested kindly to
look into the matter personally and kindly to ensure settlement of the case. An early
action into the matter is solicited. With kind regards.

Yours faithfully,
s
(Tapan Kr. Dutta Roy)
Retired. Office Superintendent
C/O “MADHURIMA” Arbuthnot Road

Dated at Shillong P.O. Assam Rifles,
The & th May 2010. Shillong — 793 011.
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Office of the Chiet Postmaster General, North East Circle, Shillong-793001

Under Enuy

No.  Staff/158-8/2001 ™) Dated at Shillong the 11t May, 2010
To / ‘

epyty Director General (P),

irectorate,
hawan, Sansad Marp,
ew Delhi- 110116

Stabject: Reminder Representation i/c/w prayer for grant of promotion to the grade of

Asstt. Director (Rectt), GCS Group ‘B’ with retrospective effect from
28/02/2003- case of Shri Tapan Kumar Dutta Roy, Ex-OS, C.O,, Shillong.

Reference:  This office letter of even no. 09/04/ 2010.

On the captioned subject, kindly find herewith a copy of reminder letter dated
05/05/2010 addressed to D.G (Posts), New Delhi received from Shri Tapan Kumar Dutta
Roy, Ex-OS, C.O., Shillong for promoton to the grade of Assistant Director (Rectt) with

. : retrospective effect from 28/02/2003 to 31/03/2005 with full retirement benefits.
2. In this connection a report was submitted to the DTE vide this office letter of even

no. dated 09/04/2010. The case was dealt earlier in Vigilance Branch of DTE. and their
case file no. 4-8/2010—Vig:-_ o

3. It is requested to take further action in the matter at the earlied/y~ ,
4. This issues with approval of CPMG, N.E.Circle, Shillong.

Enclosure:  As stated above.

i/

(K. Ashok Kumar)
Assistant Postmaster General (Staff),
For Chief Postmaster General,
N.E.Ciicle, Shillong-793001

Copy to:-

9 o

. Shri Tapan Kr. Dutta Roy, Retited Office Superintendent, C/O
Regd Post - “MADHURIMA” Arbuthnot Road, P.O: Assam Rifles, Shillong.
793011 w.r.t his letter dated 05/05/2010 for information.

For Chief Postmaster General,
N.E.Citcle, Shillong-793001
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FORM OF THE VAKALATNAMA @g(»-' .»ﬁh

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATIT BENLH GUWA Hm 5.‘

O.A/RAICP/MA/PT No. of 2010

TO:PM Kk . DuﬁZ an

............ Applicant(s)
LS
/ Lnion o &1 dia
N Respondents
i, Tapam ke, Dulla, @y Applicant No. _____ /Respondents
No. in the above application/petition do hereby appoint __Manik Chanda .,
and _ U Dulia Advocate/s to appear and act for

me/us in the above application/petition and to conduct and prosecute all proceedings

that may be taken in respect thereof including Contempt of Court petitiors and Review:

applications arising there from and applications for return of documents, enter into
compromise and to draw any moneys payable to me/us in the said proceeding.

/2f

Tapaos Kanernae ‘Qz&-& -

Place: (}wﬁw" Signature of the Party
ate: 05-p8-2010 “Accepted”

Executed in my presence
BOimnmbosra rvivibdh dabn
SIMITQALUT C YYILIT Ualc

{Name and Designation)

Name and address ot the »
. Advocate for service :
* The following certification to be given when the narty is unacquainted with the

language of the Vakalath or is blind or illiterate.
The contents of the Vakalath were truly and audibly read over/translated into language
known to the party executing the vakalath and he seems to have understood the same.

Signature with date
{Name and designation)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Central Adrinistrative Tibunal

. WﬁWi‘")ﬁW
VAKALATNAMA ' Wb o/

59t U

GUWAHATI BENCH : GUWAHATI Guwcired Bantle—
EEE wEds

OA/RA/CP/MA/PT/No. 30 of 2010 in OA No. 19972009~

Shri Tapan Kuma/r/l{utta Rby

T Applicant/Petitioner
,//Vs ]
f/
Unidn of India & Ors

....... Respondents/Contemnors

I, Sri Bimal Parkash Pant, Contemnor no. _6_ in the above application do
hereby appoint and retain Ms. Manjula Das, Sr. CGSC, Central
Administrative Tribunal, Guwahati Bench, Advocate to appear, plead and
act for me in the above application and to conduct and prosecute all
proceedings that may be taken in respect thereof including Contempt of
Court Petitions and Review Applications arising therefrom and applications
for return of documents. Enter into compromise and to draw any moneys

payable to me/us in the said proceedings.

Place : New Delhi
Plaso : New Delhd .0 R

Signature of Pary

“Accepted”

And Accepted ( & & o)
= 1 ' . P . PANT
Meslgmlin” DA ‘ M‘ 8 ?M *
Advocate 1o ) nA1\0 ~ Asgistant Director Genessd
4l - "i# fm/Deptt. of Posts

Name and address of the g T/ New Dethi-11008)
Advocate for Service: ¢

Executed in my presence:

*Signature with date
(Name and designation)

*the following certification to be given when the party is unacquainted with

~ the language of the Vakalath or is blind of illiterate:

The contents of the Vakalath were truly and audibly read over/translated

into ........... language known to be party executing the Vakalath and he
seems to have understood the same. '

Signature with date
(Name and Designation)
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IN THE MATTER OF:

C.P. no. 30/2010
0.A.n0.199/09

Sri T.K.Dutta Roy
...Applicant
-Vs- '
Smt. Radhika Doraiswami & Others
-..Contemnors.

-AND-
IN THE MATTER OF:

Order dated 05.10.2010 passed by this

Hon’ble Tribunal in C.P.No.30/10 arising
out of O.A. No_.199/07 whereby this
an’ble Tribunal was pleased to direct the
Contemnor No 3 to appear in person on
29.10.2010.

-AND-

IN THE MATTER OF:

Order dated 05.10.2010 under no F.No
11-11/2010-SPG whereby the Contemnor
B.P.Pant disposed of the
representation dated 07.10.2009 made
by the applicant Sri T.K.Dutta Roy and

no 3 Sri

granted the benefit of promotion of
the applicant to the grade of Asstt
Director (Rectt.) GCS Group “B (Rs
6500-200-10,500) with
effect from 28.02.2003 to
with full retirement benefits.

retrospective
31.03.2005

- =AND-

IN THE MATTER OF _
Order dated 07.10.2010 passed by the

(Staff)
N.E.Circle, Shillong whereby the applicant

Assistant Postmaster General

_ was the benefit of promotion to the grade

of Asst. Director (Rectt) GCS Group "“B”
with  retrospective effect from
28.02.2003 to 31.03.2005 with
full retirement benefits.
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-AND-

IN THE MATTER OF
Compliance report filed by the contemnor

no 3
(COMPLIENCE REPORT FILED BY THE CONTEMNOR NO 3)

I, Sri Bimal Parkash Pant, S/o Shri C.S.Pant, aged about 50 years presently
working as the Assistant Director General(SPG), Office of the Director General,
Departmenf of Post, Dak Bhawan, Sansad Marg, New Delhi do hereby solemnly

- affirm and state as follows: '

1, » That the humble deponent begs to state that he is presently working
as the Assistant Director General(SPG), Office of the Director General, Départment of
Post, Dak ‘Bhawan, Sansad Marg, New Delhi and have béen impleaded as the
Contemnor no. 3 in the instant Contempt Petition. ‘

2. That the humble deponent begs to state Applicant filed this Contempt
Petition alleging non-compliance of the order dated 18.09.2009 passed by the
Hon’ble Central Administrative Tribunal, Guwahati Bench in O.A. No. 199/2009‘ (Sri
sri T.K.Dutta Roy v. Union of India & Others). ; '

3. - That the hUmbIe deponent begs to state that the deponent on receipt
of the aforesaid vnot"ice entered appearance through his counsel by filing Vakalatnama
and also has taken steps for implementation of the order passed by this Hon'ble
Tribunal vide order dated 18.09.09 in 0.A. No 199/09.

4. That the humble deponent begs to state that infact the disposal of the
representation dated 07.10.09 was in process by the respondent authority and the
same was disposed of vide order dated 05.10.10 under no F.No 11-11/2010-SPG
whereby the petitioner disposed of the répresentation dated 07.10.2009 made by the
applicant Sri T.K.Dutta and allowed the benefit of promotion of the applicant to the
grade of Asstt. Director (Rectt.) GCS Group “B (Rs 6500-200-10,500) with
retrospective effect frbm 28.02.2003 to  31.03.2005 with full retirement bénefits.
The said order copy was forwarded to the applicant Sri Dutta Roy.

Accordingly Order dated 07.10.2010 passed by the Assistant Postmaster

General (Staff) N.E.Circle, Shillong whereby the applicant was the benefit of
promotion to the grade of Asst. Director (Rectt) GCS Group “B” with retrospective

effect from 28.02.2003 to  31.03.2005 with full retirement benefits.

Copies of the said order dated 05.10.2010 .

and 07.10.2010 are annexed herewith and
0 ' marked as Annexure-1 & 2 respectively.

e



4. That the humble deponent begs to state that on the same very day i.e.
05.10 2010 this Hon’ble Tribunal was pleased to direct the petitioner (Contemnor No
3) to appear in person on 29.10.2010 in respect of the above Contempt Proceedings.

5. That the humble deponent begs to state that respondent authority has
complied with the Hon’ble Tribunals order dated 18.09.09 passed in O.A. No 199/09.
The deponent humbly state that there is no willful negligence/disobedience on the
part of the humble deponent and delay occurred for disposal of the representation

was not deliberate and intentional.

6. That the petitioner begs to state that he tendered unconditional
apology for non compliance of the order of this Hon'ble tribunal by disposing the

representation of the applicant within the stipulated period.
7. That the instant affidavit is filed bonafide and in the interest of justice.

8. That under the circumstances explained above the humble deponent
humbly pray before this Hon’ble Tribunal that this Hon’ble Tribunal would be pleased
to dlspense with the personal appearance of the humble deponent /Contemnor no 3
and further be pleased to drop the aforesaid Contempt petition.

9. . That the statements made in paragraphs 1,4 & 5 of this affidavit are
true to my knowledge and belief, those made in paragraphs 2 & 3 being matters of
records of the case, are true to my information derived therefrom which I believe to

" be true and the rests are my humble submission before the Hon'ble Court.

And I sign this affidavit on the 26" day of October, 2010 at New

Delhi.
Identified by: | //ﬁ;f.;ﬂfﬁi"
' DEPONENT

(®. & o)

(B.P. PANT)
Advocate: : L prd

ant Diractor General
%ﬂi‘tﬂﬂ /Deptt. of Poste
6 e/ Now Bttt 11 ILE

: (.‘,gnﬁgi Adm|nmmw‘rnbunai
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S et ~ TIME BOUND

-~ F.No. 11-11/2010-SPG
“  Government of India
Ministry of Communications & IT
Department of Posts

~D

Dak Bhawan, Sansad Marg,
New Delhi-110116.

Dated: 05-10-2010.
To . '

The Chief Postmaster General,

NE Circle, :
Shillong-793001.

( Kind Attn.: Shri A.N.D. Kachari )

Subject: Contempt Petition No.30/2010 in OA No. 199/2009 in the

- matter of Shri Tapan Kumar Dutta Roy V/s Union of India & Others.
(Listed for hearing on 20-9-2010 & 5-10-2010 at 10.30 A.M. in CAT,
Guwahati Bench)

-Sir,

I am directed to refer to CPMG, NE Circle, Shillong’s, the latest
communication No. Vig./LC-9/09 (CAT) dated 1-10-2010 on the
- above mentioned subject and to convey that the Competent
Authority has considered the representation submitted by Shri
Tapan Kumar Dutta Roy dated 7-10-2009 for giving him the benefit
of promotion to the grade of Asstt. Director '(Rectt.) GCS Group ‘B’
with retrospective effect from 28-2-2003 to 31-3-2005 with full
retirement benefits as per directions given by CAT, Guwahati Bench,
Guwahati in OA No. 199 of 2009 vide order dated 18-9-2009. -

Competent Authority taking Into consideration all relevant
aspects/facts and circumstances of the case as mentioned in the
Court’s Judgements has come to the conclusion that in view of

~ effecting the date of promotion in HSG-I Cadre from 1-12-1995,
Shri Tapan Kumar Dutta Roy had become senior to Shri N. Sanaulah
( date of appointment in the grade of OS as 1-9-96 ) and Shri
Harbans Singh Bhatia ( date of appointment in the grade of OS as
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11-10-96 ) and allowed him the benefit of promotion to the grade of
Asstt. Director (Rectt.) GCS Group ‘B (Rs. 6500-200-10500) with
retrospective effect from 28-2-2003 t0 31-3-2005 with full
retirement beneﬁj&s.’ Accordingly, admissible retirement benefits
may be calculatéd and paid to Shri Tapan Kumar. Dutta Roy
expeditiously. : -

Yours faithfully,

gy Niﬂ/ o zs )t

( &- ‘ﬁ- W ) ( B-P. Pant)
(8.p . PASBLL. Director General (SGP)
wEE qEraad .

Assistant Director General

. of Posts
;ng;',{x "Sém-... Y |
- Copy to Shri Tapan Kumar Dutta Roy, Retired Office Supdt. C/o
“"Madhurima” Arduthnot ‘- Road Post Office, Assam Riffles,
Shillong-793011 for kind information. ’ '
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_ Department of Posts: India e .
BT & GRETHRTY STXel, SR qd uReed, f%mm tmooq
Office of the Qhief Postmaster General, North Fast Circle, Shillong-795001
: Under Entry

“Memo no:  Staff/158/8/2001 w Dated at Shillong the 7t October, 20110

In pursuance off the Postal Directorate 11-11/2010-SPG dated 05/10/2010 and as per
directions given by CAT Guwahati Bench, Guwahati in OA No. 199 of 2009 vide order dated

18/09/2009, the competent authority is pleased to issue the orders as follows:-

Order -

Shri Tapan Kumm Dutta Ro§ EX-Office Superintendent, Circle Office, Shillong (Retired
on \up(l’lnnuauon on 31/03/2005 A/N) allowed the benefit of promotion to the grade of Asstt.
Director (Rectt), GSC Group_ ‘B’ _(Rs.6500-200-10500) ith retrospectlve _effect from
28/02/2003 to 31/03/2005 with full retitement benefits.

et - LOURRE
5

(K. Ashok Kumac)
Assistant Postmaster General (Staff).
For Chief Postmaster General,
N.E.Citcle, Shillong-793001
Copy to:-
Regd. AD 1. Shri Tapan Kumar Dutta Roy, Retired Office Supdt., “MADHURIMA” Arbuthao
Road, Shillong-793011.

2. The Accounts Officer (Accounts), Circle Office, Shillong for immediate nece«'u-\' '
‘ action. Admissible retirement benefits mav be calculated 'md paid to the retired
: officer immediately and compliance reported.

3. Pension Share, Circle Office, Shillong for necessary action.

4. The AAO (BGT), Citcle Office, Shillong for necessary action.

The DA (P), Shillong-793001 for necessarv action.
w Postal Directorate, Dak Bhawan, Sansad Marg, New
Delhi-110116 w.r. to letrer no. 11-11/2010-SPG dated 05/10/2010).

7. The APMG (Vig & Est), Circle Office, Shillong w.rt letter no. VIG/LC-9. 09
(CAT) dated 06/10/2010. : |
3 OcC. .

For Chief Postmaster General,

( ;}k KKD\) | N.FE.Circle. thllonw—v”")“;( 01
Q




